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e Applicant.,
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Union of Indla & 3 Ors.
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Advocate for
Sbrl Mele Sethna

Respondent (s )
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Hon'ble Shri.p.N.Bshadur, Member(a).

. Hon'ble Shri,

AL)  To be referred to the Repofter or not?
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Whether it needs to be circulated‘to
other Benches of the Tribunal?

(B.N.BAHADUR)
MEMEER{2)
abp.

&,
=



we

CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAI BENCH

GULESTAN BLDG.NOs6, 4TH FLR,

PRESCOT RD, FORT, MUMBAI-400001

ORIGINAL APPLICATION NO$139/99.

DATED THE 13TH DAY OF JULY, 1999,

CORAMsHoOn'ble shri B,N.Bahadur, Member(a).

shri Rajan Kumar Routray,
resident of:

Flat No.408 'B' wing,
“Radiant" Raheja Vihar Rowat
Mumbai - 400 072,

presently worklng_ass
Asste. Commigsioner of Custom,
ﬁ§ at Jawahar Customs House,
' sheva Raigad, Maharashtra. ess Applicant.

By Advocate shri PeA.Prabhakaran.
v/s.

1e Union of India,
through the Chairman,
Central Board of Excise & Customs,
Ministxry of Finance,
Department of Revenue North Block,
New Delhi-110 001,

2. Director General,
Directorate of Reverue Intelligence,
‘D' Block Indraprasﬁhe Bhavan,
I.P.,Estate,
New Delhi-110 002,

O

3+ ReBhattac harjee,
Additional Director General,
8, Hochiminh sarani,
2nd Floor, sSuit No.16,
Calcutta~T71,.

4, Commissioner of Customs,
sheva Jawahar Customs House,
J .N. ROad, D“ist. Raigad'
Maharashtrae eses Respondents,

By Advocate shri V.D. Vadhavkar for
shri M.I¢Sethna.
- 0002/"'
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I Per shri B.N,Bahadur,M(a) X

Thig ig an application made by shri Raj@@%
Kumar Reoutray seeking the reliefs as followsi-

Re to diréct the respondents to expunge all
the adverse remarks in the Annual
confidential Report of the applicant for
the year 1993-94,

Be to quash and sét aside the order of the
respondent No.1 rejecting the applicants
representation, '

Ce to recoxd appropriate entries in the ACR
of the applicant for the year 1993-94 is
an objective and dispassionate manner,

De to grant any other relief deemed fit
and proper on the facts and in the
circumstances of the case,

Ee to grant the cost of this application.

;;f The applicant has also filed MP=-149/99 for
condonation ofi;delays
2, The learned counsels on both sides have
been heard, Delay is condoned in the facts and
'circumstances of the case,
3. It is seen that the representation against
adverse remarks made by the applicant initially
was rejected, Thereafter)the.applicant has{ﬁi%@ﬁ
a memorial to the president against the rejection
of the representation by the Competent Authoritx)
on 13/5/96+ Applicant contends that the memorial
has not yet been disposed of., It would be in the
fitness of things that the memorial submitted by

‘ 1 ok ot
the applicant is first disposed of beforé?iﬁls F5~J£
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Tribunal goes into the matter,
4, In the facts and circumstances of the
case, therefore it is hereby ordered that the
Respondent No.1l shall dispose of the memorial
said t¢ have been made by the applicant dated
13/5/96, if not disposed of already, within a
period of four months from the date of communication
of a copy of this order,
S5 With'the above order,fthe application

is hereby disposed of at the stage of admisgsion.

NO costse
’—'_-_—_-_ - t .
(Bo N. BAHAUUR)'SP‘CH'
abpe MEMBER ()



CEMTAAL ADMIMISTRATIVE TRIBUMAL
MUMBAT BENCH .

REVIEW PETITION #O:38S 27 M

ORIGINAL APPLICATION SRR AT FACC N

t:sB‘ﬂQi*%:HSM’ELE SHRI BALBAHADUR, HEMBERIAL

Shei Rajan Bumar Routrs
resident oft

Flat WMo 408 B Wing.
“gadisnt Rahelia Vihas R,

Mumbai - 48& @73 , e Patifionse
By Gdwocalbe St PAPYalk a%,.as S
VIS,

Unm: of fndiz
. ’1‘!“!?‘ gh the Chairman,
‘ Len ai Board of Excise & Customs
%m stry of Finsncs
Department of Rn«armw piorth Block,
Hew Delhi-ii@ @@L .. Respondenis.
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TRIBUMAL'S ORDER DaTED: AR

%

I hawe carefully ronsidered the review appiication. The

R

order I Lhe O8—-159/9% which i3 now sought o be ey izwed

. directed the respondent Ml to disposs of Che emorizl  iF Aok

rhe Hemorizl had indesd  bheen disposed of sariisr, bul &he
soplicant could  nok Cowme L0 the Court on fhe 43y af  judgewment
s 1ET.7%.

e it iz oot Bt 211 Susiifisble for she applicant iD =ay

trat  the DR deserves to be restored Dy reviewing the order daied

1707/, The DA had rlearly sniiripsted the possibility ot the
Pemor 18 heing disposed of e in ihe meaniise rannot  be  said

M . .
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vigw of the asbove, this review peiition is hersby rejected.

LTy

the wmastfer should be reconsidered again in the sanner in
applicrant mow pravs before us. Mons  of  the grounds  on

3 Rewvisw I justifisd sre seEsn to sxist here.
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(B.MLBAHADLIRY Y. 7
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